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9.00 A.M. IST for the purpose of considering and if, thought fit, approvitrg with or

without modification(s) the proposed Scheme of Arangement between Reliance

Capital Limited and Reliance Home Finarce Limited and their respective

Shareholders and Creditors ('Scheme'). In the said meeti[g, the requisite quorum

was present and the Scheme was approved without modification by requisite

majority represeDting three fourth in value and majority in nuEber of the equity

shareholders who had cast valid votes on the Resolution by way of Poll at the

meetitrg. The ChaiDerson appointed for the meeting has submitted his report dated

July 24, 2017 stating the outcome oftha meetiDg.

Thc kamed Counscl for the Petitioner Compaly further submits that the Company

Petition is ftled in co[sonatrce with section 230 to 232 ofthe Companies Act,2013

along with the Order passed in Company Application No. 627 of 2017 by thc

National Company Law Tribunal, Mumbai Bench.

At least t0 days before the date fixed for hearing, PetitioDer to publish the notice of

hearing of Petition in two local newspapers viz. "Free Press Joumal", in English

language and translation thereof in "Navashakti", in Marathi language, both having

circulation in Mumbai as per Rule 16(l) of the Companies (Compromises,

ArraDgements and Amalgamations) Rules, 2016.

The Petitioner Company to file an affidavit regarding the directions given by the

Tribual pertainitrg to advertisement of notice of hearing and report to this Tribunal

that the direction regading the issue of advertis€ment of the notice has been duly

complicd with.
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-----*V. Nallasenapathy, Member(T) B.S.V. Prakash Kumar, (J)

Date :2710'712017
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